157 U.K.s.
(Shrl K. 8. Ramaswamy)

Initial constitution of a Service, departmen-
tal candidutes holding the posts or
bolding lines on the posts which are
encadred in the new service are
considered for absorption. The posts
included in a Service at the time of its
initial comstitution cannot, therefore, be
deemed vacant, to which reservation could
be, made.

() The question of amending the exist-
ing rules to provide for reservation for
Scheduled Castes and Scheduled Tribes at
the Initial constitution of the Services when
departmental candidates are considered,
would not arise in view of the position
stated in reply to part (e) above.

12.00 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PULIC IMPORTANCE

Imposition of Import Deposit Scheme
by Britain
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): Mr. Speaker,
Sir, The Government of the United
Kingdom announced on Friday the 22nd
‘November, 1968, a series of measures
designed to make an impact on imports
{nto Britain with a view o improving
their balance of payments prospects. The
Import Deposit Scheme forms a part of
the aforesaid measures. The main pro-
vision of this Scheme is that importers of
goods accounting for ubout 40°, of
Britain’s total imports would be required
to deposit 50%, of the value of the
fmported goods with the Government for
a period of six months. Broadly spoak-
Ing, this Scheme covers manufactured
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goods including textiles, but excludes raw
materials, food, feeding stuffs, oils and oil

products. Tea, Jute yarn, fabrics, jute
bags, coir yarn, mats and mattings are
among the items excluded from the
Scheme.

1 fully appreciate the concern of the
House on the possible effects of this
scheme on our exports to the United King-
dom. The details of the Scheme have
since been received and an assessment is
being made of the impact which this
Scheme would have on our exports so that
appropriate steps could be taken to over-
come the adverse effects. | may, however,
inform the House that our High Commis-
sioner in London has expressed the concern
of the Government of India to the British
Government and our interest in securing
further exclusions from the operation of
this Scheme.

1 had an opportunity to discuss this
matter with the Right Honourable Mr.
Michael Stewant, the British Foreign
Secretary, during the course of his recent
vigit to Delhi in connection with Indo-UK
bilateral talks. 1 pointed out to him the
need for taking further steps to secure
that the trade interests of the developing
countries are not adversely affected. On
the question of cotton textiles, it was
pointed out that since the volume of our
exports is limited by voluntary restraint
arrangements it would not, in my view, be
right for the Import Deposit Scheme to be
applied to this item. The British Foreign
Secretary told me that this matter would
be further considered by Her Majesty’s
Government in the light of our discussions.
1 also requested him to exempt handloom
textiles and some other industrial raw
materials and intermediates from the opera-
tion of the Scheme.

Our High Commissioner has been
apprised of our discussions in New Delhl
and instructed to continue his efforts. He
will also be examining the steps necessary
to be tuken at the trade level to see that
the promotional efforts to introduce our
pew industrial products into the United
Kingdom are not jeopardised,

I can only assure the House that we
will do our best to secure that our exports
to the United Kingdom do mnot suffer
a Jocline.
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SHRI NARENDRA KUMAR SALVE
(Betul) : As asoon os this import deposit
scheme was aonounced by the UK.
Government, the spokesman of the Cof-
mzrce Ministry rushed to make a state-
ment They do rush sometimes it where
angels fear 1o tread. The first statement
made was that in evolving this scheme,
the UK. Government was guilty of vlolat-
ing the GATT agreement. The second
statement he made which hoas been reiterat-
ed now, is that we have been making
representations to the U. K. Govern-
ment. Our attitude of making repre-
sentation is like the attitude of the
favourite wife. When rich men in the
olden days had more than one wife, the
favourite wife got in return for preferential
love certain favours from her husband,
Now, despite the slightly optimistic picture
which the Commerce Minister has sought
to paint today, we fined from the press
that M. Stewart has made the followiag
statement :

“There has been a difference over the
question of how Britaln's import
deposit scheme should operate, the
Indiud view being not exactly like
ours.”

This is diplomatic language; in simple
language, it means “go to hell”. Then he
said :

‘*75 per cent of Indian exports wers
exempted from the import deposit
scheme. If Britain bad exempted
Indian textiles too, a wide range of
items from the developed countries too
would have had to be exempted. And,
this would have made a large dent in
the import deposit scheme.”

He does mot speak of the GATT
agreement. Now | am asking a
question and a specific question at
that. Would the Minister be kind
enough to say whether the Governmeai
stands by its position taken earlier that the
import deposit scheme comstitutes a viola-
tion of GATT and, if so, my second ques-
tion is this. [ Imow that o international
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trade one has to view things with a certain
amount of pragmatism and realism. We
cannot expect charity, favour and bene-
volence from other countries. Therefore,
my question is, il it s a violation of the
GATT agreement, what steps are you going
to take to ensure that the British Govern-
ment honours its commitment. My third
Yuestion is, assuming that we fail in our
representation etc., are we going to revoke
the agreement we have entered into in
August 1968 in terms of which we agreed
voluntarily to curtail our export of white
sheets and other sheetings which were
finding a lucrative market in Britain as a
result of which British goods were being
hit. Then he said in a statement that this
is being done at the request of the British
Government. Now, are we going 1o
retalinte in this manner ?

SHRI DINESH SINGH : First of all,
1 am not aware 1o which statement the
hon. Member is referring to when he says
that we have sald that this is a violation
of the GATT agreement. So far as the
queation whether it is a violation of the
GATT agreement or not is concerned, |
would not like to go into it in the House
Just now. It is u mautter which we wish
to take up when the question arises,
because we are hoping ut this stage that it
would be possible to find adjustments with-
out recourse lo GATT. Therefore, 1 would
not like to commit government at this
stage as to what our views are on this
matter, so far as GATT is concerned.

SHRI NARENDRA KUMAR SALVE :
1 would clearily the position. 1 had ex-
pected this answer and so I want to keep
the records straight. | apprehended that
this stand might be taken. As [ have
already submitted to you, sometimes these
commentators and spokesmen rush when
the angels fear to tread. [ have with me
a cotting of Timesof India where it s
stated :

“commenting on the scheme at the
concluding session of the Advisory
Council on Trade io New Delhi today,
the Commerce Secretary, Mr. K.B. Lall,
axpressod the hope that Britain would
pot take any action in violaticn of it
commitments under OATT.
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Under the General Agreement on
Trade and Tariffs, member-countries of
the developed world are not to take
such measures to overcome their inter-
nal difficulties as may hit the export
trade of developing countries.”

SHRI DINESH SINGH : 1 was present
at the meeting of the Advisory Council on
Trade and what the Commerce Secretary
has stated was that there was a statement
by the United Kingdom Government where
they said that the internal measures that
they may have to take to tide over their
ecconomic difficulties would, so far as
possible not affect the trade interests of the
developing countries. That is why 1 do
not want to go into it in greater detall
except 1o say that we are doing our best
to persuade the British Government to
operate this scheme in such a way that the
export interests of the developing countries
are not adversely affected.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : GATT is not a mere state-
ment of ideas and plous hopes.

12.14 brs.
PAPERS LAID ON THE TABLE
Anaual Accounts of Cochin Port Trust

THE DEPUIY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHR1 BHAKT DARSHAN): On
behalf of Shri V. K. R. V. Rao. | beg to
lay on the Table a copy of the Annual
Accounts of the Cochin Port Trust for the
year 1966-67 and the Audit Report thereon,
under sub-section (2} of section 103 of the
Major Port Trusts Act, 1963. [ Ploced in
Library, see No. LT 2536/68.)]

Citizenship 'Ameadment; Rules, Notifications
under All [ndia Services Act. and Report
on the incidents at Indraprasthe
Bhavan

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): 1 beg to
lay on the Table :

() A copy of the Citizenship (Amend-
ment) Rules, 1968 published in



